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List had been revised, None is present for the
applicant, Shri R.C. Joshi, learned counsel for the

respondents is present.

By this application under Section 17 of the AT, Act
the applicant has prayed to punish the respondents for
wilful disobedience of the order of this Tribunal dated.
8+11,2000 passed in O,A, No.388/1994, The direction 'give

was as under:

»

"The respondents are, therefore, directed to dispose
of the representation dated 13.1.1994, by a reasoned
order within a period of 3 months from the date of
receipt of a copy of this order along with a cop

of the representation after hearing ghe applican{."

Shri Joshi has placed before us the copy of the

order dated 17.1.2002 by which the representation of the
applicant has been decided on merits, A copy of the

order was also sent to 'theJEﬂ{\applic_a nt,

As the order has been complied with, nothihg remains
to be decided in this application, The application is
accordingly dismissed, Notices are discharged. No order

as to costs.

A. M,



